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Request to supply more Crude by the
United Arab Emirates

10727, SHRI P. A, SANGMA. Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state-

(a) whether Government had re-
quested the Umited Arab Emirates to
Supply more crude; and

(b) it so, the peaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b), Minister of Petroleum, Chemi-
cals and Fertilizers visited UAE in
November, 1978. As a result of his
vicit, UAE agreed to increase the quan-
tum of crude supplies from one million
tonnes contracted for in each of the
yeal_'ﬁ 197519878 to 1.5 million tonnes

- during 1979, At the request of the
lana!@:r of Petroleum, Chemicals and
Be"ihzm. the UAE Ofi Minister has
mlﬂo agreed to consider the possibility
aufurthor enhancing the level of crude

Pplies during next year.

Notice for vaeation sent on Schednled
Castes Familieg living in Nai Basti,
Baluganj, Agra

10728, SHRI SHAMBHU NATH
CHATURVEDI: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF DEFENCE be pleased to siate:

(a) whether it is proposed to evict
about one hundred and fifty Schedul-
ed Caste familieg ay present residing
on Plot No. 280 MEO land Nai Basti,
Tila Balugan), Agra; have notices
been served on them for vacation of
the land;

(b) if so, the reason therefor;

(c) what alternative arrangements
have been made for rehabilitating
them; and -

(d) will Government ensure that
they arg not thrown out until alter-
native accommodation op sites for
construction are provided for them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(S}IRI JAGJIVAN RAM): (a) to (d)-
150 persons have encroached upon de-
fence land in Nai Basti Tila Baluganij,
Agra, coroprising Survey No. 280 in
the excised area of Agra Cantonment.
The Military Estate authorities had
initiated action under Public Premises
(Eviction of Unauthorised Occupants)
Act afFainst them. On representation,
it hag been decided to stay evietion
action and to tiransfer the land with
some re-adjustment, limited to 50 sq.
vards each, 1o 75 persons who had
occupied the land upto 1973-T4 on pay-
ment of current market value and rent
for the past occupation. The cases of
the remaming occupants are also under
consideration,

Price of Chloramphenicol

10729. SHRI SAEED MURTAZA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that in 1978
the CPC was supplying L-Base at Rs.
475.00 per kg ex godown and the
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price of Chloramphenico]l so manufac-
tured was fixed at Rs. 460.00 per kg.;

(b) whether Government are aware
thet the priceg of L-Base in the inter-
national market has jncreased and the
landed cost is about Rs. 600.00 per kg.;
and

(c) if s0, how do Government justify
its action in announcing the price of
Chloramphenicol Powder at the game
old level?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) Yes, Sir.

{¢) In the context of the freeze on
the prices of bulk drugs including
Chioramphenicol Powder and the re-
cent increase in the cif price of L-
Base (Penultimate intermediate for
manufacture of Chloramphenicol Pow-
der) Government have made arrange-
ments with the State Chemicals and
Pharmaceuticals Conperation of India
Ltd. whereby in respect of units which
hold actual users impori lLicences of
sufficient validity under which they
could import L-Base and which pro-
vide CPC with the nceded letler of
authority CPC wall import L-Base and
supply the same at a price of Rs 475
per kg. ex-godown, Under this ar-
rangement Actual Users would be in a
position 1o sell Chloramphenicol Pow-
der to the CPC at a price of Rs. 460/-
per Xg. and yet earn a reasonable mar-
gin of profits,

Subsidy on L-Base

10730, SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 8392 on 24th
April, 1879 and state:

(a) whether licences of one to three
month’s validity, would be acceptable
to CPC for gubsidy of L-Base under
the arrangement; and
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(b) if not, then how do Government
ensuy, that the units importing them-
selves would not be discriminated?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
The period of validity of import li-
censes should normally be of three
months duration which is the lead time
taken by CPC for arranging imports.
No subsidy would be payable to the
units availing the above facility as
supplies would e effected by the CPC
at a price of Rs. 475/~ based on which
the present Chloramphenicol Powder
price ex-L-Base has been fixed.

(b, Since the actual users have beenr
provided the oplion to procure their
requirements of L-Base from the CPC
at a price of Rs 475/~ per kg., provid-
ed that they surrender their import
licences and  undertake to  supply
Chloramphenicol Powder to CPC at a
price of R+ 460/- per kg, the ques-
tion of discrimination does not arse
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